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2015 ERT JMENgfa iR oiu=, fRAMe UQel # aRRg 21 A€, 2015 B JHIRG A Uer
Tior @t (Ramd) iR @fFel (Y @, S9a gRdgd iR UeRYl & faren) 94, 2015
BT AR TR B & forg F=faRed w9 €, steniq——

1. @ W R UR™M—»1) 9 fHl @& e Tm Rame uewr o @i
(Ramaa) <R @i (1Y @, S99 uRags iR 9USRY &7 faRvn) deed 99, 2017 2 |

(2) ¥ o oo, fZAEd Uee H §9a UBHRM & dRE | Ug 8l |
2. 9 6 @1 WARM—RaEd g Wi @i (Ramd) iR @ @y @,

SID URTEd 3R UeRY & farv) M, 2015 (R S99 s9@ U¥ad Sad 99 &el
T R) b fH e H—

(@) Su I\ (1) & W\ W) AEfeRad g a9 @ e, srerfa—

“(1) aARfy, R TR/ TRUBT GG I TR UERd @ g4 SETaRT
Tl 9 @ T TR/ TRufaer afRfa @ e ared el | ar
fhariecr 3R TR UaRd @1 dib 9 dAERl ¥ Ud [Fare 1 [ b
HIoR g B 919 IS | =AU USH Al [HAr S |7

(@) Sy e () @ v W Fferiad Su fad @ Sre, serid—

“(6) ST &= W fHN Al Afda &1, Tg UM 9 B gd WM AR Gfd B e
Pl G U UG o1 AT S iR 7 81 W HIR Pl R DI M &l
SITQATT:

R TSR AR AP A DI URATTRI o b STt faga alRArereil iR GRaT
(GM) offs & WA & oIy WM HeR §dhIs SR B =T H FF TTH T
BT IR 3R A e & B R

(M Su fFrm (7) & e R FrEfaRad Su M xar se, serfa—

“(7) I &F W oAl &F W WA Ul UM IR 3R WM BIR S Dl
el & foru wwfud 3m dad 9 W fhar S SiR g IM uEnRd @
foq smawae Brn fb a8 A9 A @1 A & WioR SUAT SrgHIeT AT IR
(SR gfad &, U T B W I 99 S B U™ uErd bl Bl
amufty el B | WWg UM UArgd &) SRAIghy A7 fhRyY /fady smery (df) @ <
H U IR /3T & foly uaT RN Bl foiRad H eiffeiRad favam o |
U e (T) @1 W (ASR) o7 arel UiReR gRI, Agad R |y |
SR STWAT /I o1 & g gRieror / fafeas faar som:

WRS] 5—00 TICIR H HH &A1 arell ol (rsae) 4 H se Mgl iR |m=
A @ TS & T U2 BT USH B B (o, ARG T UARIT BT R AR
3rgHIe Suferd g g -

W] I8 SR b U AT Al "Ed B uRAHRI oY b Sa fagd
ARSI, Aed (F$dl) 3R T () onfe & |fsmior & fog &= ugr uee
P B oY 3R TH IR SHIS MM v TG TM YIRId HT WEY 3R
3TgHe sruférd =&l g |
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3.

M 12 & JuRF—Sad ol & | 12 @ SU e ) & M W

fFraforRaa Su e = e, sferfa—

@)

4.

UETS! A H W HIR B oy WA Ug Pl UG IR &g AU =LAdH &3 0.5
FCIR W HH T8I BT

R 9 AT & UBRME ¥ qd UeH BU T AT Ul B qW;T H, I TAAIDRT
@ T W GAT UST &5 BT EeE AR T8 8

wRg I8 IR & 9 WeR IR ywafad S@red wWR, y-faee ww
wieRicd IRRITAT & ER W, |G 8 Ol 8, al 98 dRel @l faled ¥
fAferRad & e @ ud H e T qHl |

M 26 &1 GURM—Sad ol & oW 26 @& SU I () @& WM W

frfeRaa Su M <@r o, st ——

“(6)

5.

Bl dieiigral &l FeTH USRI gRT 39 90 & A1 e U= Wy fhar
SN 6 98 dem WUeR! ¥ udfeRer fHfd, SrgHIfed @EE ANl 3R ad
fMmT @7 SrgHfa (IfT JUferd 21) uTa T IR MR U SN ) &l aRE |
T gY@ A & Wiar e @ sifow WOl W ud A & orEfe smavas
Aq=TRearg #T g T

R e Fwre &1 FHEE 81 SIar © (6 e uF BT gRe [ srgdfaal Bl
T PR H gY fderd & forg STRerl FE € Al 98 @ B UP SR A &
forg qerHe | AT MR U & ORG [IRG @iy § oY srufdra srgAfa ()
DI UG BT H B 5l © dl AR T DI @A § f[IRR w1 &1 A=y
Wﬂwm‘aﬁmwaﬁ?ﬁ [T U BT gRG [IART @ey d
sruférd ergafa (af ﬁwwwﬁwﬁwmwm%aﬁmwmaﬂﬁm
wwamwﬁw?wﬁuﬁ()zﬁa&ﬁqﬁ@m ST IR B P TRER
DI FHUZ B ST 3R & BT g Wﬁmmgﬂﬁﬁmﬂﬂﬁm@ﬁl

e 27 &1 dURM—Sad ol & w27 & SU M (7) WM W

fFraforRaa Su e = e, serfa—

")

IAfT (Afe e BN) ura HET iR SR T o B @ A ¥ o ad
B @ & Wk [fder & sifm Wl W gd A
MeRediy W1 ¥ &

Wy I s &1 g @ o € fe M u @1 uRe fafas
TR BT U &t H gY e & folw STRarl =18l &
ay & foIg geT T | AT M U= &1 gRe fadRa fafd
@) B U BT H B J&dl & Al S U
fafreaa dad WK g|<|%‘rﬁ»—mwrr3ﬁ'\faﬁ R T BT GRS [IRATR
arafy # ) mfgd Srgwfy (@) @ WA @A H 2 ’
u—aﬁﬁaﬂﬁmwamsﬂﬁma%wﬁm
P YBH ARPR B FHYZA B ST 3R &
[RIEEUKIRIRC IR

e
|
S,
4
4

“—}l’@gz
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6. a9 67 &1 ufoRemua—=ad el & 98 67 & W\ R fA=falRaa o <=
ST, 3feffd——

“67. W BIR oIH & foru wfer RImad @1 Sifaridl—<H $9R oRfH & foru
T @ @1 dg &k Fafid emyfd gMREd s =g @l Rad smawas
Ul

7. 99 68 @1 WM —Sad gl @& =\ 68 @ SU fom (1) @ w@ve (i)
& WM R AEfRad @vs I@r SgE, et —

“(iil) @ RIFd &1 &9 A BIR o UG fhell Hex o R & HIaR 8Fm:

WRe] U fhArer 1 g0 P AT IE I H AN T8l BN AR WA HeHidA
AR o @ faRy aRRfRl @1 & § @d g 8iR WRef v TR |rdl
B, UE fhAMier B URE 4 W W A¥BaH T [hdMier B g @
3T, SUANT HRA BT WAl Bl AHIRY FAT &

W] I8 3R T & S fagd uRarermel, Feb uRamsHmRl e & gar 4§
DI W A TR BN afe U Sudiear AR & U I Bl 39T Felle B [

8. W 71— &1 IAWUH——Sdd E & 99 71 & uvad feEfalaa T2
e ravenfuda faeam SITQ, e ——

“71—®. IREIHIOT AT ueel fdor@ @) fHd od @ Seoted @ forg Afcd—

I WH BIR BT WM T BIR SHls & IGIRROT & fHge a1 oal § |9
fodll & Seaa A1 ucel o @) fhdl od @ Seoied @ foly o0 I & # 39
TR A HRATG Y Al & dragie 1 F BIR IHIE BT URATed a1 bl &
ar fastell & faueH (GfaeRer feaa-ae) @ v ame o Rud fRamae ugwr
59 fagga uReg &1 @) St |

9. F¢ YUY T & Bl JIOEUA—Idd g9 A Holld UHU I &  qIad
frafaRad a1 wou I $ renfua fhar e, sreifa—

TOT I B
(o 71(®) <)
Secied @ forg Afes

1. UCaR /WM FIR & @il & A/ ————————

2. WM/ BIR B JaRefa

3. &9 H 3MU SooTed BT Wa®Y
0)
(i)
@)
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4, T GHT H AUP U9 H AR Ol 2 [P SR Sooiud fRATIS e wior

e (Ram@) &R @9 @y @[, S9a uRaed 3R WISRY &1 faRo)
|, 2015 & 99 71 3R 71 & & INT TUSHY IR B |

5. 3Ud W Ucc /LM HIR & IR DI I Jde & (e f&ar oimar g 8iR
My foIRad ¥ SrEiEw e & BRI Bl JERT | T HRa |

ARNNRG: G JMMEBRT & TR
ret
QY ERT,
TRIEART / —
gee afed (S |

[Authoritative English Text of this Department Notification No. Ind-1I(F)6-14/2014-Vol-1 dated
04.05.2017 as required under clause(3) of article 348 of the Constitution of India.]

INDUSTRIES DEPARTMENT
NOTIFICATION
Dated, the 04™ May, 2017

No. Ind-1I(F)6-14/2014-Vol-1.—In exercise of the power conferred by section 15 read
with section23 C of the Mines and Mineral (Development and Regulation) Act, 1957, the
Governor, Himachal Pradesh is pleased to make the following rules further to amend the
Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015 notified vide this department’s notification No. Ind-
II(F)6-14/2014 dated 13.03.2015 and published in the Rajpatra, Himachal Pradesh dated
21.03.2015, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Amendment Rules, 2017.

(2) These rules shall come into force from the date of their publication in the Rajpatra,
Himachal Pradesh.

2. Amendment of rule 6.—In rule 6 of the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules,
2015 (hereinafter referred to as the ‘said rules’),—

(a) For sub rule (1); the following sub-rule shall be substituted, namely:—

“(1)No mining lease shall be granted in respect of land within a distance of two kilometres
from the immediate outer limits of the Municipal Corporation/Municipal Committee,
one kilometre from the immediate outer limits of the Nagar Panchayat, without prior
“No Objection Certificate” from the concerned Municipal Corporation/Municipal
Committee or Nagar Panchayat, as the case may be.”
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(b)
“(6)

(©)
“(7)

3.

For sub rule (6), the following sub rule shall be substituted, namely:—

No mining lease and permission for installation of stone crusher shall be granted to a
person in a Scheduled area without the prior consultation and recommendations
of the concerned Gram Sabha:

Provided that, in case of installation of stone crusher unit for the purpose of projects
of National or public importance such as Hydel Projects, road(s) and tunnel (s), no
consultation and recommendations of the Gram Sabha concerned shall be required.”

For sub rule (7), the following sub rule shall be substituted, namely:—

In areas other than Scheduled area for granting mining lease and permission for
installation of stone crusher, the concerned Gram Panchayat shall be consulted and
it shall be incumbent upon the Gram Panchayat to convey its approval or refusal
within a period of three months failing which it shall be deemed that the Gram
Panchayat has no objection. In case of refusal or any objection(s) raised by the
concerned Gram Panchayat, sufficient reasons for such refusal/objection shall be
recorded in writing. Such objection(s) shall be reviewed/decided by the granting
authority after taking input/opinion from the Joint Inspection Committee:

Provided that for grant of mining lease of brick earth and ordinary earth clay in
private lands having an area less than 5-00 Hectares, no consultation and approval
of the Gram Panchayat concerned shall be required:

Provided further that for the grant of mining lease and installation of stone
crusher unit for the construction of projects of National or public importance such
as Hydel Projects, road (s) and tunnel (s), no consultation and approval of the Gram
Panchayat concerned shall be required.”

Amendment of rule 12.—In rule 12 of the said rules, for sub rule (2), the following

sub rule shall be substituted, namely:—

“(2)

4.

The minimum area required for grant of mining lease for stone crushers in hill
slope shall not be less than 0.5 hectare:

Provided that in case of mining leases granted prior to the publication of these
rules, the restriction of mining lease area at the time of their renewal shall not

apply:
Provided further that the Government, if satisfied on the basis of proposed

production level, geological or topographical conditions, may, for the reasons to be
recorded in writing, relax the condition of area.”

Amendment of rule 26.—In rule 26 of the said rules for sub rule (6), the following

sub rule shall be substituted, namely:—

“(6)

The successful bidder shall be issued a “Letter of Intent” by the Competent
Authority with the condition that, he shall procure environment clearance, approved
mining plan and forest clearance (if required) from the Competent Authority and
also complete the requisite formalities required under law before the bid is finally
accepted within two years from the date of issue of ‘Letter of Intent’:
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Provided that if the Director is satisfied that the holder of ‘Letter of Intent’ is not
responsible for the delay in procuring the various clearances, he shall extend the
period for further one year. In case, the holder of ‘Letter of Intent’ fails to procure the
requisite clearances in the extended period, the decision shall only be taken by the
Government to extend the period of ‘Letter of Intent’ and in case the holder of
‘Letter of Intent’ fails to procure the requisite clearances even in the extended
period, the ‘Letter of Intent’ shall be withdrawn and security amount deposited under
sub-rule (3) of this rule shall be forfeited to the Government and the area shall be put
to re-auction or re-tendering.”

5. Amendment of rule 27.—In rule 27 of the said rules, for sub rule (7), the following
sub rule shall be substituted, namely:—

“(7) The successful tenderer shall be issued a “Letter of Intent” by the Competent
Authority with the condition that, he shall procure environment clearance, approved
mining plan and forest clearance (if required) from the Competent Authority
and also complete the requisite formalities required under the law applicable before
the tender is finally accepted within two years from the date of issue of ‘Letter of
Intent’:

Provided that if the Director is satisfied that the holder of ‘Letter of Intent’ is not
responsible for the delay in procuring the various clearances, he shall extend the
period for further one year. In case, the holder of ‘Letter of Intent’ fails to procure the
requisite clearances in the extended period, the Government may, if satisfied that the
holder of ‘letter of intent’ is not responsible for such delay, further extend the period
of ‘Letter of Intent’ for another one year and in case, the holder of ‘Letter of Intent’
fails to procure the requisite clearances even in the extended period, the ‘Letter of
Intent’ shall stand withdrawn and security amount deposited under sub-rule (3) of this
rule shall be forfeited to the Government and the area shall be put to re-auction
or re- tendering”.

6. Substitution of rule 67.—For rule 67 of the said rules, the following rule shall be
substituted, namely:—

Mineral concession mandatory for installing a stone crusher.- “For installing a
stone crusher, mineral concession shall be mandatory to ensure legal and regular
supply of minor mineral:”

7. Amendment of rule 68.—In rule 68 of the said rules in sub-rule (1), for clause (iii), the
following clause shall be substituted, namely:—

“(iil) the area of mineral concession shall be within five kilometres radius of the stone
crusher:

Provided that the condition of five kms of distance shall not apply, in case
the Site Appraisal Committee recommends the feasibility of using the material
beyond five kilometers radius considering and examining site specific conditions
subject to maximum of ten kms. distance:

Provided further that in case of Hydro Electric Project, Road Projects etc. the
distance limit shall not apply if such user agency possesses own fleet of vehicles”.
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8.

Insertion of rule 71-A.—After rule 71 of the said rules, the following new rule shall be

inserted, namely:—

9.

“71-A Notice for violation of any condition of registration or lease deed In case,
stone crusher owner does not stop operation of the stone crusher unit despite
serving upon him a notice in form ZA for violation of any terms and conditions of
registration of stone crusher unit or violation of any of the conditions of the lease
deed, the matter shall be reported to the Himachal Pradesh State Electricity Board,
for disconnection of electricity”.

Insertion of new form ZA.—After form Z, appended to the said rules, the following

new form ZA shall be inserted, namely:—

Date:

“FORM-ZA
[See rule 71 (A)]

NOTICE FOR VIOLATION

Name and address of Lessee/owner of Stone CruSher ......oooveveeeeeeeeeeee e
Location Of MINE/StONE CIUSRET .......eeeeeeeeeeeeeee et eeeeeeeens
Nature 0f VIOLation ODSEIVEd -.......coooiiiieieeeeeeeeeeeeeeeee ettt e e e eeeeeeeas
(1) oottt e et e e be e be e be bt e beebeebe e bt eteesaeeeseeereeeaaenseennes
(F1) oottt et e et e b e et e e be e be e ba e be e aeeteeebeeaeeereentaeereeaaeeareans
(F1) ettt et e et e et e e er e,
(V) ettt e e e e et e e et e e e e tae e e taaeeabbeeeabbaeearbeeeetbaeeenrraeeennnes

In this connection, it is brought to your notice that the above violations constitute an
offence punishable under Rule 71and 71 A of the Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2015.

You are directed to suspend the working of mining lease/stone crusher immediately
and intimate the position to the office of undersigned in writing.

Signature of Mining Officer,
District

By order,
Sd/-
Pr. Secretary (Industries).
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LAW DEPARTMENT

NOTIFICATION
Shimla-2, the 1st April, 2017

No. LLR-E (9)-2/2012-I.—In continuation of this Department Notification No. LLR-E
(9)2/2012 dated 7-3-2013, the Governor, Himachal Pradesh is pleased to appoint Sh. Avishkar
Singhvi, Advocate, Supreme Court of India having Home address as A-129 Neeti Bagh, New
Delhi-110049 and Office address as 4 Sunder Nagar (2™ Floor), New Delhi-110003 (Tel. No. (91-
11) 26968253, 26968254 (Office) and +919910778076) as Panel Advocate to represent the State of
Himachal Pradesh before the Hon’ble Supreme Court of India in Civil/Criminal cases with
immediate effect.

This engagement is purely at the pleasure of the State Government and can be withdrawn at
any stage without assigning any reason thereof.

The other terms and conditions as contained in Notification of this Department dated
28th May, 2012 and 31st July, 2012 would continue to apply to the said Panel Advocate.

All the Departments are requested that whenever they need the services of any Advocate in
the particular Civil/Criminal case or in cases of vital importance to the State, they may engage
above Advocate with the prior approval of the Law Department and in consultation with the
Advocate General, Himachal Pradesh.

By order,
Dr. BALDEV SINGH,
LR.-cum-Pr. Secretary (Law).

LAW DEPARTMENT

NOTIFICATION
Shimla-2, the 05" May, 2017

No. LLR-E (9)-2/2012-I.—In continuation of this Department Notification No. LLR-E
(9)2/2012 dated 7-3-2013, the Governor, Himachal Pradesh is pleased to appoint Sh. Aaditya Vijay
kumar, Advocate, Supreme Court of India, having office address B-7, Lower Ground Floor,
Kailash Colony, New Delhi-110048 (Tel. No. +91-9717622082 and 011-43091457) as Panel
Advocate to represent the State of Himachal Pradesh before the Hon’ble Supreme Court of India in
Civil/Criminal cases with immediate effect.

This engagement is purely at the pleasure of the State Government and can be withdrawn at
any stage without assigning any reason thereof.

The other terms and conditions as contained in Notification of this Department dated 28th
May, 2012 and 31st July, 2012 would continue to apply to the said Panel Advocate.
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All the Departments are requested that whenever they need the services of any Advocate in
the particular Civil/Criminal case or in cases of vital importance to the State, they may engage
above Advocate with the prior approval of the Law Department and in consultation with the
Advocate General, Himachal Pradesh.

By order,
Dr. BALDEV SINGH
LR.-cum-Pr. Secretary (Law).

HIGHER EDUCATION DEPARTMENT
NOTIFICATION
Shimla-2, the 26" April, 2017

No. EDN-A-Ka(1)-20/207.—The Governor, Himachal Pradesh is pleased to order to
constitute a Committee comprising of the following members for the evaluation & working out the
modalities for taking over of "Swami Vivekanand College, Chintpurni', Distt. Una, H.P.

1. Sh. Krishan Vaidya
Joint Director of Higher Education (College) — Chairman

2. Smt. Neelam Kaushik
(0.S.D. College)
Directorate of Higher Education, H. P. — Member Secy.

3. Jt. Controller (F&A)
Directorate of Higher Education, H. P. — Member

4.  Principal,
Govt. College, Dhaliara , Distt. Kangra, H. P. — Member

The Committee will work out recurring and Non-recurring financial implications, the assets
and liabilities of the college status of staff and obtain required undertakings from the college Trust/
Management to hand over the college.

The Committee shall ensure the submission of report within 10 days positively alongwith
soft copy.

By order,
R. D. DHIMAN,
Principal Secretary (Education).
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HIGHER EDUCATION DEPARTMENT

NOTIFICATION
Shimla-2, the 26" April, 2017
No. EDN-A-Ka(1)-20/207.—The Governor, Himachal Pradesh is pleased to order to take

over Swami Vivekanand College, Chintpurni, Distt. Una, H.P. with immediate effect and also to
rename it as 'Government Degree College, Chintpurni, District Una, H. P.

By order,
R. D. DHIMAN,
Principal Secretary (Hr. Edu.).
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 3rd May, 2017
No. HHC/GAZ/14-363/2015.—Hon’ble the Acting Chief Justice has been pleased to grant
expost facto sanction of 05 days commuted leave w.e.f. 24.01.2017 to 28.01.2017 in favour of Shri

R. Mihul Sharma, Civil Judge-cum-JMIC, Court No. IV, Una, H.P.

Certified that Shri R. Mihul Sharma has joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.

Also certified that Shri R. Mihul Sharma would have continued to hold the post of Civil
Judge-cum-JMIC, Court No. IV, Una, H.P., but for his proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 3" May, 2017
No. HHC/GAZ/ 14-254/2002-1.—Hon’ble the Acting Chief Justice has been pleased to
grant expost facto sanction of 03 days commuted leave w.e.f. 10.04.2017 to 12.04.2017 in favour of

Sh. Naresh Kumar, Sr. Civil Judge-cum-CJM, Kullu, H.P.

Certified that Sh. Naresh Kumar has joined the same post and at the same station from
where he proceeded on leave, after expiry of the above period of leave.
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Also certified that Sh. Naresh Kumar would have continued to hold the post of Sr. Civil
Judge-cum-CJM, Kullu, H.P., but for his proceeding on leave for the above period.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH SHIMLA -171001
NOTIFICATION
Shimla the 29" April, 2017

No. HHC/GAZ/14-263/2003.—Hon’ble the Acting Chief Justice has been pleased to grant
30 days’ earned leave w.e.f. 21.04.2017 to 20.05.2017 with permission to suffix Sunday falling on
21.05.2017 in favour of Sh. Sachin Raghu, Sr. Civil Judge-cum-CJM, Solan, H.P.

Certified that Sh. Sachin Raghu is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Sachin Raghu would have continued to hold the post of Sr. Civil
Judge-cum-CJM, Solan, H.P., but for his proceeding on leave for the above period.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171001

NOTIFICATION
Shimla, the 29" April, 2017

No. HHC/Admn.6 (23)/74-XVI.—Hon’ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Civil Judge-cum-JMIC-I, Solan, H.P. as Drawing and Disbursing Officers, in
respect of the Court of Sr. Civil Judge-cum-CJM, Solan and also the Controlling Officer for the
purpose of salary, T.A. etc. in respect of establishment attached to the aforesaid Court during the
earned leave period of Sh. Sachin Raghu, Sr. Civil Judge-cum-CJM, Solan, H.P. w.e.f. 21.4.2017 to
20.5.2017 with permission to suffix Sunday falling on 21.5.2017 or till he returns from leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION
Shimla, the 28" April, 2017

No. HHC/Admn.16 (10)74-II1.—Hon’ble the Acting Chief Justice, in exercise of the
powers vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code
of Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Sh. Bishan Singh, Advocate, Keylong, H.P., as
Oath Commissioner at Keylong for a period of two years with immediate effect for administering
oaths and affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171001
NOTIFICATION
Shimla, the 1** May, 2017

No. HHC/Admn.16 (24)75-V.—Hon’ble the Acting Chief Justice, in exercise of the
powers vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code
of Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners(Appointment &
Control) Rules, 2007 has been pleased to appoint Ms. Khyati Yadav, Advocate, Una as Oath
Commissioner at Una, H.P. for a period of two years with immediate effect for administering oaths
and affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION

Shimla, the 28" April, 2017

No. HHC/Admn.16 (10)74-1V.—Hon’ble the Acting Chief Justice in exercise of the
powers vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code
of Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners(Appointment &
Control) Rules, 2007 has been pleased to appoint Ms. Shalini Bharti, Advocate, Manali, H.P. as
Oath Commissioner at Manali for a period of two years with immediate effect for administering
oaths and affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION
Shimla, the 28" April, 2017

No. HHC/Admn.16 (13)74-IX.—Hon’ble the Acting Chief Justice has been pleased to
cancel the appointment of Ms. Pushap Lata, Advocate as Oath Commissioner, District Courts,
Chakkar, Shimla, H.P. with immediate effect who was appointed as such vide this Registry
Notification No. HHC/ Admn. 16(13)74-1X-29206-14, dated 9.11.2016.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION

Shimla, the 28th April, 2017

No. HHC/Admn.16 (10)74-II1.—Hon’ble the Acting Chief Justice in exercise of the
powers vested in him U/S 139(b) of the Code of Civil Procedure, 1908, U/S 297(1) (b) of the Code
of Criminal Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007 has been pleased to appoint Sh. Dhyan Singh and Neeraj Kumar, Advocates,
Kullu as Oath Commissioners at Kullu, H.P. with immediate effect for a period of two years for

administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes and
Rules.

By order,
Sd/-

Registrar General.

GENERAL ADMINISTRATION DEPARTMENT
(Confidential & Cabinet)

NOTIFICATION

Shimla-2, the 06" May, 2017

No. GAD-C(CC)1(A)1/2012.—In supersession of this department notification of even
number dated 27.08.2015 and in pursuance of the provisions of the Rule 6(1) of Rules of Business
of the Government of Himachal Pradesh, the Governor, Himachal Pradesh on the recommendation
of the Chief Minister has been pleased to re-allocate the following portfolios to the Chief Minister,
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Himachal Pradesh, in addition to the portfolios already allocated to him, in the public interest, with
immediate effect:—

1. Co-operation Department.
2. Ayurveda Department.

By order,
Sd/-
Chief Secretary.

REVENUE DEPARTMENT
NOTIFICATION

Shimla-2 the, 03" April, 2017

No. Rev-A (E)3-169/2011-Loose.—The Governor, Himachal Pradesh is pleased to grant
Honorarium amounting to Rs. 1500/- P.M. to all Numberdars working in the State of Himachal
Pradesh without any other financial benefits i.e. 50% Pachotra, on the analogy of Numberdars
working in the State of Punjab with immediate effect.

By order,
Sd/-
ACS-cum-FC (Rev.).

9 IeTad 9ed gaTEdl fgd ofY, e R, 2o vo
HheAT HE&AT : 03 /2017 TR ASTO3T : 31—03—2017 AR YR : 25—04—2017

2 TR ATl Y3 &0 dd M, Fari g wgrgen, Su—agdrd g, S R, 2o vo
RO 3Af¥elg H M ORI R U9 |

9 JPhed Pl Aferd IR I8 2 b IWiad urefl o waR ard g s derg M, i
IYTH FETYO, S10 9 Iu—adgdral grl, e Reern, f2aae geer 4 wefa-—u3 39 IR™ & |1
39 JQTed ¥ WRd fhar 2 f —<rora eiferg Ao wegom § Uit &1 9W i@s I 4T s
Heq M T A geror # ureft w1 M Wes YF, ded M &9 BT © ol b Ted § oidfd
YYY—TF, IMHR HTS, Thel URAR SRR, I Gargd YAOT U3 g G dIRFEGI <8 &
AR Tl BT 1 bR ATl g IUAM Ahs Y= #A1 $Hed M 2 Ol fb |al 2|

31d: SXAER ERT Gfd fbar e 2 o afe fedt &1 IuRIad gavedr M Sowil R
PIg SoR g TaRIT & af w@d a1 faRed dR WR fe7id 25—05—2017 BT IORIEF 2.00 §o1 BIOR
JIETAT JAMHR AUAT TARTS UL By =T I s o b fsir Y wwfud aafed o 59




1020 TG0, feaTerel uewl, 8 |S, 2017 /18 YT, 1939
HEAT I TORI IR B3 IoR d GRSl 7 & TAT AAeT—97 Pl AfH w0 &A1 IRAM
UHaRBT HRIATE] F | oTs SIS |

M feid 25—04—2017 BT BN SN T HIEY I7eTold I oI fhar T |

Hev | FRIRT / —
WEId AR fgcia Son,
Su—dgdrer g, e RBren, fReme U |

g JrgTed S RAT Shlo W, FRERY STSIRER, dEdie s,
frer R, f2o wo

3 o1 7T YF S A A6, Fari gers), dedid g, fien R, 2o o
et |

ERIR|

31T ST
SAT JHEAL—— SR o) URT 13(3) ST Td J&g USHHROT STIH, 1969 & S=9Id |

9 B H 8l 9%u HTeE Y 40 RA "wer, MOl derel, dgdid Rigs, ot
e, 2o W0 71 w1 [OR ax FaeT fhar 2 6 @@ 9 fQTid 18—10—-1992 FF gam
2 IR JALFAME IHBT A g O Al M Uarad FHerel & O H IOReR H ATl T Uoiidad
Hﬁﬁvmwéawmwaw%@ﬁaﬁmﬁa%mwmmaﬁﬁﬁ
ST |

T 9 FIATR §RT M Al &l Jud far Srar & & afs {6 &1 ff SwRiad &1 4
g S ffor a9 dard gerst H g6l B H B AT UBR BT IoR d RTS8 Al 98 fadi®
10—05—2017 BT AT g Il BIoR Bldx forgd a HiRgs ugd dx | Al IF R
qP Pl IoR /YRSl YIgd -8l gl ol I8 awer oo b il &1 9 @ o= fafr g
AT H GOl BRE B Plg SMURT T8I & TAT AW g S A UM U= fersT H g9l dRA @
afreer UiRe #R & e |

31TS1 el 27—04—2017 BT BHAR BRIER T HIER 37Tl I SIRI 87T |

AIER | TRHIT Sfo T,
BRIBRT TUSIEIBNI,

g, e fmer (Ro wo) |

=1, gaor T oikgd A, fFArae yewl, REa—5 gRT gfad dor usiiRa
golagidh BXIRIRT TSUS, JENTST hitp:/rajpatrahimachal nic.in TR STl & Y 3ffHlTs Afid fhar ST Haar §



		2017-05-08T16:17:18+0530
	VIJAY KUMAR CHOUDHARY




